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In The-  Central Administrative Tribunal 
GUWAHATI BENCH: GUWAHATI 

ORDER SHEET 

	

.APPL1CiT1QN NO. 	ç 	OF 199 

ApIicant(s) 	 ii 

Respondent(s) 

Advocate for Applicant(s) t'. . 	. 
R. 

	

Advocate for Respondent(s) jkq , 	 I 
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Notes of the Registry , 	Date 	 Oider of the Tribunai 

	

24.3.98 	Mr JL.Sarkar,learned Railway stan- 

ding counsel may receive instructioxv. 

4 	 and 'produce all the relevant records 

Including the ACR so far the applic ant 
• 	 90j C 	 is concerned. For that purpose he .s 

Paivi 	 allowed two weeks time. 

LIstlon 3.4.98 for admission. 
- 	(4 
r O. 

• Copy of the order may be 	 Member 	 Vice-Chairman 

fuznished to Mr J.L.Sarkai 

By order 	pg  

	

3-4-98 	 • Iard Mr.R."utta learne couns€i 

ki-- 	 for the aj4ant.and also Mr.J.L. 

Sarkar counse1'o,r the Railway Admini-

stration. 

Application iN4mjtted. Isgue 

notice. Mr.J.L.arkar 1e'?. 
CQ1jfl5j 
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Vice rmari 

O.A.55/98 	 '4 
Order of the Tribuna 

Heard Mr.R.Dutta learnec counsel 

for the applicant and also 4.J.L. 

arkar counsel for the Railwy dmini-
stration. 

Application is adsnittedL Issue 

notice. Mr.JL.Sarkar has enered appe-

rance on behalf of all the rspondents. 
No formal notice need be senL Mr.R,Dutt, 

shall serve all the copies øl'to Mr.J.L. 

5arkar to enabl e him to 	written 
statient. 

Copy of this order be ftrnished 
to Mr.J.L.Sarkár. ,. 

Member 

• 

On the prayer of rRDtta 
learned counsel for the appli4ant 
2 weeks time is allowed for filing of 
written statemCnt, 

1st it on 27-5-98. 

i. • r4ember 	 V1ce-Chajjman 
0 •', 

I  

Two weeks further time is 11owed 

for filing of written statement onX the 

prayer of Mr I.L.Sarkar,learned Railway 
counsel. 

List on 11.6.98 for written jil statement 
and further orders 

Member 

• .4. 
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11.6.98 On the 

learned Ral 

time ait is 

Statement. 

List on 

and further 

prayer of Mr J.L.Sarkar, 

iway counsel two weeks ±urth, 

allowed for filing of written 

25.6.98 for written statement 

orders 

H Metnb er 	 Vice-Chairman 
pa 

P'o' L,tIL 
	

25.6.98 ::.' 	 Two weeks further time alloweO 

r r}! 	 : for filinq of written statement on 

0 i\  

) 

I 	 S  

nkm 

9.7.98 

the prayer of Mr J.L. Sarkar, learned 

Railway Counsel. List it on 9.7.98. 

Member 	 Vice-Chairman 

On the prayer of Mr J.L..Sarkar. 

learned Railway counsel two weeks further 

time is allowed to file written statement 

Mr R.Dutta has no objection. 

List on 24.7.98 for written state-

nent and further orders. 

Menber 

P9 
Qcj~ 

Vice-Chairman 

4.7.98 	10 days time allowed for filing of 
• 	 - wr±tt rejoinder on the prayer of Mr 

• 	R.Dutta,learned counsel, for the applicant 
• -- 	 List on 5.8.98 for order. 

• 	 Me 
Pg4 
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5 .8.98 Rejoinder has been filed. The case 

r 1j. 

998. 

the QL 

 

is otherwise ready for hearin 

List for hearing on 10.12 

Respondents shall produce 

el— 

bj
- 

,!) 

2) 

-;.; 
ji JA• '-r 	• 

records. 

Member 

On the prayer of Mr9M*Chainda learned 

counsel on behalf of Mr.J.L.Sakar 

learned counsel for Railway Adninistra 

tion case 1s adjourned to 21_ 16- 99 , for 

hearing. Mr. 3 .K.Das learned cunse1 

appearing on behalf of the applicabt is 

rea4y for hering. 

141st on 2i-1-99 for hearing. 

M eá ' 	 Vie echairman 

This application has ben filed 

seking• certain directions. :At the 

mat erial time the applicant was working 

In; the post of Permanent Wa Inspector. 

In:: the year 1996, théapp1iant was 
0 

eligible for promotion to the post of 

Assistant Engineer Group 'B. However, 

1n that year he was not corsidered on 

the ground that he had adverse entries 

in the ACR for the year 19c1. According 

to the applicant the advere remarkp, 

if any,were not communicated to the 

app1icnt. But this has ben disputed 

by Rilway dministration. According 

:to the Ra.lway Administration the 

dvese entries wpge duly dispatchedo 

gardi.rig. the P9t.:Qfi cQripun1atiOn thi 

adverse entrie 	re disputed by both 

sides. However, the Railway Admini stra  
op 

tion insisted/that it wasr dispatched, 

In such a situation, it i not possibi 

for the Tribunal to dec4 the applica 

tion as to whether the adrerse entries 

• 	
contd/ 
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21-1-99 were duly communicated to the applican 

ornot. 

In view of the above we dispose 

of the application with direction to the 

respondents to examine the matter as 

to whether the adverse entries were 

duly communicated or not. If on examina-

tion it is found that the applicant was 

not duly communicated about the adverse 

entries made in his ACR thenthershall be 

not taken into consideration for promo-

tion foxproot -ion in the year 1996. 

If on examination it is found otherwise 

then it will be just and proper in 

ta3dng into consideration of adverse 

entries. The matter will be disposed 

o4 within a month from to-day. If the 

applicant desires to be present on the 

examination date the authority may 

allow him to 	present at that time. 

If the applicant is still aggrie-

ved he may approach this Tribunal. 

"ccording1y, the Original Applica_ 

tion is disposed of. No order as to 

costs. 

Mr 	 Vjce-Cha 	n 

im 
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